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Gangtok Thursday 17th March, 2022 No.124

GOVERNMENT OF SIKKIM
LAW & PARLIAMENTARY AFFAIRS DEPARTMENT

GANGTOK

No.: 12IL&PAD|2O22 Dated: 17.09.2022

NOTIFICAT!ON

The following Act passed by the Sikkim Legislative Assembly and having received
assent of the Governor on l4thday of March, 2022is hereby published for general information:-

THE SIKKIM (RE-ORGANIZATION OF DTSTRTCTS) (AMENDMENT) ACT,2022

(ACT NO. 03 OF 2022)

AN

ACT

to amend the Sikkim (Re-Organization of Districts) Act, 2021.

Be it enacted by the Legislature of Sikkim in the Seventy third Year of the Republic of
lndia as follows:-

Short title and 1. (1) This Act may be called the Sikkim (Re-organization of Districts)
commencement (Amendmenl) Acl,2022

(2) lt shall come into force at once.

Amendment
of Section 3

2. ln the Sikkim (Re-Organization of the Districts) Ac|2021, in sub-section
(2) of Section 3, after the word "Pakyong Sub-division" the words,
"Rangpo Sub-Division and Rongli Sub-Division" shall be inserted.

Suraj Chettri (SSJS),
L.R.-cum-Secretary,

Law & Parliamentary Affairs Department.
F" No. 1 1(656y1&PADl2o21

S.G.P"G. - 124/ Com. 2/Gazette /100 Nos./ Dt:- 17.03.2022.
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NOTIFICATION 
The following Act passed by the Sikkim Legislative Assembly and having received 

assent of the Governor on 25th day of August, 2022 is hereby published for general information: 

THE SIKKIM (RE-ORGANIZATION OF DISTRICTS) (AMENDMENT) ACT, 2022 

(Act No. 13 of 2022) 

AN 

ACT 

further to amend the Sikkim (Re-Organization of Districts) Act, 2021. 
Be it enacted by the Legislature of Sikkim in the Seventy-third Year of the Republic of India as follows: -

Short title and 1. (1) This Act may be called the Sikkim (Re-organization of Districts) commencement (Amendment) Act, 2022. 

(2) It shall come into force at once. 

2. In the Sikkim (Re-Organization of Districts) Act, 2021 in Section 5, in 
sub-section (1), 

Amendment of 
Section 5 

in clause (a), after the words "as the case may be'", the words, 
) 

"as specified in the Schedule and on any such notification being issued, the original Schedule shall be deemed to be amended 
accordingly" shall be inserted; 

in clause (b), after the words "as the case may be", the words, 
(i) 

"as specified in the Schedule and on any such notification being issued, the original Schedule shall be deemed to be amended accordingly" shall be inserted. 

Suraj Chettri, SSJS 
L.R.-cum-Secretary, 

Law & Parliamentary Affairs Department, 
S.G.P.G. - 356/ Com. 2/Gazette /100 Nos./ Dt:- 06.09.2022. 
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